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: Naﬁés of the Registry ! : ‘Date " " Order of the Tribunal

5.6.00 - YPresent : Hon'ble Shri D.C. Verma,
| Member(J).

ghm 4qwu£H0ﬁ % ﬁ ‘ | ,
&Nﬁidud wnhu;nm& Mr. B.K.Sharma, learned counsel for the

L. Floof Re 50k : : applicant and Mr. B.S. Basumatary,
3 @pomm V‘fdﬁ

! ' © " Hearned Addl. c.G.S.C. for the
1PO BD \0m« '%#gg;v '
respondents.
Issue notice to the respondents
' Mov b s to why the application shall notjbe
Y- J - 'hdmitted. Notice returnable by two
wf B Weeks. Reply to be filed within two
- M = ‘| peeks. Meanwhile respondents are
o 'f" ""iirected not to repatriate the
lgf—/"<ﬁ/31f9~' . ‘ ‘ hpplicant to his parent department.
\""' s b o '%Dendency shall not be a bar for the
/4gZQfYﬂ“’ gl C%ﬂ/i> b - " pespondents to consider the absorption
" 4&&%‘ )é£AZB . : bf the applicant in case if any process

is taken up.
List on "6.7.2000 for

ﬁ///// ‘ ‘fonsideration of admission. xé////ﬁ,

trd Member(J)
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(\{ Notes of the Registry | Date < Order of the Tribunal

| 6+7.00 Present: Hon'ble Mr,S,Biswas,
( tc 2/@ co Administrative Member.
At the request of Mr.U.K.Nair,
J\\‘th 'T}/D_j,(xvu'cl learned counsel for the applicant case

ol ng & D Seckrenl is adjourned ard posted on 8.8.00
(l/‘f/ ~ ¢Sl gl Mo for Admission.

g~ ) Interim order shall conti i -
S&V\f\”v W Tiee f\—«—LP"M{‘# : \ nue till the

next date,

Thvougts Respole pegf : A

A IS

TN W7// D S - . M;;ukaer(A)
% o /l}’ﬂ‘)ﬁa - A
1zdefee o e
>/ No 165G Jffz‘é g5 | 7o~ | .

el 12)€60 , |7 M,
o ~ -

O Qi & \'u-pmr’i' e .//revc/o N fotrne « D ln ,@jy@« &

Rl ansndiest A7 /0o )9
+ . ﬂl
' | © j27.10.00 Present : Hon'ble Mr. Justice D. N.
/?"F/wao 27 O. Chowdhury, Vice=Chairman

. No written statement so far
09 has been filed. Mr.B.S. Basumatary,

@/\‘-’-C,%/{ Vi %7:7; /, % / th ‘learned Addl.C.G.S.C. for the respon=-
j/A/d °/ -dents seeks for further time.Mr.B.K.

Aﬁ‘ srei LK Naiy $ /;/Azﬂ}g | Sharma, learned counsel for the
&W"’/‘y ’QM C&CD applicant states that like matters

by

‘;1’
-

ﬁfﬂ) : . - |have been admitted namely, IDA 392/99
. and 0.A. 139/2000.
Nc#ca% (g/)w_o( o b o . This application is agcordingly
Mm& N : . * tadmitted., Call for ._the re?ords.
’ 9) . No fresh notice be issued. The
3% ; respondents may file written statement
\lﬂﬂw " lwithin four weeks from today.
Notseo oluh Lirvesten | | List on 27.11,00 for orders.
Mg/jﬂlé&:"/} e ],3} o The interim order dated 5.%5.00 shall
continue.
Ofmém otiel. 577/ 60 Lond L5 | | }[-
Aaself: Nod . Ze¢mvm’ D:Z:g nk a Vice=Chairman
foermantdis W 1

Lhe Conpe A,a} /Do cdfzeuré
tg Aot Lo /Cuu_‘\/‘lo&”-@(e_c&mot’:ﬁ(
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0.A. 181/2000

1

&)

, |
o . "’! '\‘ -
g ey e . b
N “t;';)f the Regxstry - Date Order of the Tribunal
\ 27.11.00 Further two weeks time is allowed
to the respondents to file written stats
_ | ment on the prayer of Mr B.C.Pathak,
/[ . 1 learned Addl OC.GOSoCo
. N * f N
\Nor \b"s\\(\\&w\ A cckemamdt | List before z:e next a\/rallable
. Division alongwith 0.A.137/2000.
5\ Vice-Chairman
; ,\-.Q,e
»- - pg
(RN
- Wtu
3*“* Uﬁ{ﬁ \»u1 Wodam “ébuf 17.1.01 List it after four weeks to
enable the Fespondents to file written
. ) statement.
| Th 1209\ Fix . it on 15.2.2001 for
: written statement and further orders.
QANB Vb e Ehectamiant \/(/ L\Qg_\’\/ﬁc
WO, dycem Blled Member Vice-Chairman
C;{% trd
e ———s
qe2: O\ | |
15.2.,01 Written statement has been filed.
List on 2,3.01 for hearing. In the
”  meantime the applicant may file rejoin-
A 2 Qeed - der.
QSBf%, Aok , (VL/LACNANJ\*77 é?“’“_’//—\ﬁ
o ‘f\\’u ; Member ‘ Vice-Chairman
y ~lbhe )\"Z/‘:M«.x’)—& o,
im
[ 4o 4 . :
2.3.01 On the prayer of the learned counsel
— for the applicant the case is adjourned
Vrr—oa to?2.4.01.
pls |
Not Rayotmdex Wan \LUAMW e
‘D_QLW (\f\(ﬂ‘-’d ’ Member ‘ Vice-Chairman,
By *
"'5'0 \ }t . L_\&if\' \‘t‘vmmm:\f
' 4
& 3,
j 2R
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—T T court, kept in separate sheets. The appication
(/797 @“ /A W“ is dismissed. No order as to costs. \ -
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL

GUWAHATI BENCH

Original Application No.392 o. 1999

With
* Original Application No.181 o. 2000

Date 0. decision: This the 3rd day o. April 2001

The Hon'ble‘Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'-ble Mr K.K. Sharma, Administrative Member. .

- 0.A.N0.392/1999

Shri Ajit Kumar Deb,

Public Prosecutor, _
O..ice o: the Central Bureau o. Investigation,
Guwahati Branch, '

Guwahati, Assam.

0.A.No.181/2000

Shri Krishna Mangal Das,

Inspector 0. Central Bureau o. Investigation,
O..ice 0. the Superintendent o. Police, CBI,
Guwahati Branch,

Guwahati.

By Advocates ‘Mr B.K. Sharma, Mr S. Sarma and
Mr U.K. Nair.

- versus -

1. The Union o. India, represented by
The ‘Secretary to the Government o. India,
Ministry o. Home A..airs,
‘New :Delhi.

2. The Director,

Central Bureau o. Investigation,
New Delhi.

3. The Deputy Inspector General o:. Police,
Central Bureau o. Investigation,

~ Guwahati. ‘

4. The Superintendent o. Police,

Central Bureau o..Investigation,
Guwahati.

5. The State 0. Arunachal Pradesh, represented by
The Secretdry to the Government o« Arunachal Pradesh,

Department o. Home, Itanagar.

1

6. The Inspector General o. Police,
Arunachal Pradesh,
Itanagar.

By Advocates Mr B.C. Pathak, Addl. C.G.S.C. and

Mr B.S. Basumatary, Addl. C.G.S.C.

ooooooooo

...o..Applicants

...... Respondents

[
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CHOWDHURY.]. (V.C.) ket

Both the cases were taken up together .or consideration since

matters are similar in nature, pertaining to repatriation o. deputationist.

2. The applicant in 0.A.No.392/1999 is holding a substantive

post o. Prosecuting Inspector in the Arunachal Pradesh Police. P“ie was
sent on deputation as a Public Prosecutor with the Central Bureau o,
Investigation (CBI .or short) and he joined the post on 23.2.1994,

According to the applicant option was sought .or, .or permanent Joption.

in the CBL While things rested at this stage, the applicant coming to

' .

know about his repatriation .rom the CBI, moved the High Court .or
his protection, by way o. an application under Article 226. The appl?ication
was subsequently withdrawn .rom ﬁhe High Court with a view to’ reqile
the same be.ore ‘this Tribunal. A.ter disposal o, the application by the
High Court on 17.11.1999, the applicant moved this Tribunal assailing

|

the orer o. repatriation. The applicant alsd, amongst others, sought-

_ «Or permanent absorption in the CBI In his application, the appl:icant.

stated about the quality o. his service and the concerned. authority being

impressed, not only extended his period o. deputation, but also srtrongly

recommended .or absorption 0. the applicant, The applicant rt;a‘erred

to the communication o. the concerned Superintendent o. Police{, CBI,

Guwahati addressed to the Depufy Inspector General o, PoliceL CBj,
' |

N.E. Region dated 1.6.1998 recommending the case o. the apiblicant

+Or permanent absorption.

3. The‘ respondents submitted their written statement denying
and disputing the claim o. the applicant. The respondents stated that
the applicant was appointed in the CBI on deputation. A.ter expiry o.
the deputation period the applicant was repatriated to his permanent
post. The applicant was appointed in the CBI as Public ‘Prosecuitor on

deputation basis on 23.2.1994 .or a period 0. .our years .rom ‘Government

0. Arunachal Pradesh. His deputation period was extended .or one year




‘ 5&5\ bey(pnd 22.2.1998, i.e. upto 22.2.1999 on hi's >request with the consént
o g

"0 his parent department. The parent department clari.ied that no- .urther
extension o« depﬁtation-period could be given to the applicant. Meanwhile
the applicant while .unctioning as Public Prosecutor in the CBI, Guwahati
Branch on deputation basis applied- .or the. post Y Sr -Public Prosecutor
in the CBI on trans.er basis vide his application dated'15.10.19§8, which

was .orwarded to the UPSC, who did not .ind him suitable .or the post.

4. | The applicant in 0.A.No.181/2000 was -holding a substantive
post 0. Sub Inspector in the Arunachal Prjadeg.h Police. He was sent
on deputation to the CBI as an Inspector and’ he was posted in the'CBi
as Inspector. In 1996 option was called .or permanent absorptiqn i the
CBl. The applicant exerciseq, his option .or absorption in the CBI .in
the year 1996. “{hile things rested at that stage, the applicant moved
the Court against his threatened repatriation. Initiaally, the.apblicant
moved the High Court and subsequently the application was withdrawn
rom the High Court and the applicant moved an independenf application
be.ore this Tribunal by way o. the _present 0O.A. The applicant submitted
that he ha&continuousl& served in the CBI .or more than 10 }ears and
he per;ormems duties to the satisxaction" 0. all concerned. The
applicant stated and contended that the respondents allowed the applicah;' ‘
to remain on aeputation or long ten years and by his -continuance in
the post he has attained the status o. a permanent employee. There.ore,
according to the applicant, the question o. repatriating him to his parent

‘department did not arise.

5. The respondents contested the claim o. the applicant and
submitted their written statement. In the written statement it was sta}tedv
that the applicant joined the CBI on 7.5.1990 as Inspector 0.4 Pblice
on deputation .fom the State o. Arunachal Pradesh. His: posting as
Inspector in _th_e CBI was made by giving one step promotion .rom his
original post o;i Sub Inspector in his parent department. On cbmpletion
0. his deputation, the matter o. repatriation was taken up with the

competent authority and the competent authority vide communication

i\/‘/ dated 30.12.1998 approved the repatriation o. the applicant. According

tOierecnes



to the respondents the applicant was relieved on '7.1,1999, but in view
0. the order o. the High Court he was allowed to continue. The respond-

ents stated about the extension o. the deputation period .0r one year

irom 31.12.1993 to 31.12.1994. The respondents also -stated about the‘

process 0. absorption o. Inspector in the department rom time to time.
The case o. the applicant could not be considered as he did not come
within the  zone fol consideration. ‘According to - the respondents an
essential qualisication .or absorption in the CBI as  Inspector is |

Bachellor Degree ;rbm a recognised University. Since the appliéant was

not a graduate his case was not considered.

6. In both the applications the issue pertains to the legitimacy
o« the order o. repatriation. Both the applicants are, admittedly,
deputationists and they hold substansive posts in the parent department.
A person while holding the post on deputation, he holds the post outside
the parent'departr:nent. As a matter o: law, legélly, a deputavtioniét
has no right to contin'u‘é or claim absofption in the borrowing departme'nt

unless his absorption is covered by any statutory rules. A deputationist

is liable to be repatriated to his parent department on the expiry o:

the deputation period. Long and uninterrupted continuance o. the
deputation period cannot be a ground .or resisting repatriation. The

legal position is enunciated by the Supreme Court in Ratilal B. Soni

and others vs, State o. Gujarat and others, reported in 1990 (Supp) SCC

243, State o. Punjab and others vs. Inder Singh and others, reported
in (1997) 8 SCC 372 and Kunal Nanda vs. Union o. India and another,
reported in (2000) 5 SCC 362.

7. For the .oregoing reasons we do’ not .ind any merit in this
application. The application is accordingly dismissed and the interim
orders dated 30.11.1999 in O.A.No.392/1999 and 5.6.2000 in O.A.

No.181/2000 stand vacated. The dismissal o. the applications shall,

- however, not preclude‘ the respondents .rom considering the case o.

.

the applicants .or their absorption as per law, i, not already considered.

No order as to costs.

sd/ VICE CHAIRMAN

Sd/ MEMBER (adm)
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : : GUWAHATI BENCH

-GUWAHATI

0.A. No. /g/ _of 264

BETWEEN
Shri Krishna‘Mangal'Das, Inspector of
CRI, ACE, Office of the Supdt. of
Police, CBI, Guwahati Branch, Sundarpur,
Guwahati. |
_ -+« Applicant
~ AND - :
1. The Union of India; represented by
the Secretary to the -Government of
India, Ministry of Home Affairs. New

Delhi-1.

h

- The Director,  Central Bureau of
Investigation, Rlock Neo. 3, CGO

. Complex, New Delhi-3

<« Deputy Inspector General of Police,
-CBI, ACE, Sundarpur, Guwahati.

4, The Supdt. of Police, CeI, ACE,
Sundarpur, Buwahati.

S. The Btate of Arunachal Pradesh,
represented by the'Secbetary to  the
Government  of Arunachal Pradesh,
Deﬁartment of Home, Itanagar.

6. The Inspector af General Paolice,

Arunachszsl Pradesh, Itanagar.

-+« Respondents

DETAILS OF APPLICATION

N\

Aeloeote -

« .

IS

LED

Tirown W
A k. NeU,

THE

1. PARTICULARS  OF THE _ORDER _AGAINST - WHICH
APPLICATION IS MADE :

L



#

This application is rot directed against any
particular order but has been filed against  -the
imminent threat of releasing the Applicant from CRrI,
without considering the case of the Applicant for

ahsorption for which option has already been taken.

2. JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of
the application is within the Jurisdiction of this

Hon ‘ble Tribunal,

3. LIMITATION

The Applicant further declares that the

application is filed within the limitation period

- prescribed under Section 21 of the Administrative

Tribunals Act, 1985,

4. FACTS OF THE CASE

4.1 That the Applicant is a citizen of India and as
such he is entitled to all the rights and privileges

as guaranteed under thé Constitution of India.

4.2 That the Applicant while working in the state of
Arunachal Pradesh in the department of Police as Bub-
Inspectar, on  hbeing selected, the Applicant was
appointed in  the CEI on deputation to the post of
Inspector way back in 1994. By now he has completed
about 1¢ vears of service in the CRI. In 1996 option
was called for, for permanent absorption in CBHI laying
down certain conditions such as All India transfep

liability, no claim of senidrity etc. The Applicant

o e



accepted all the conditions and exercised his option
for permanent absorption in CEBI by filing up the form
af application supplied to him. This exercise was
carried out in the year 1996. The Applicant while was
gupecting order af his permanent absorption, now he is
under imminent threat of being released. from the CRI.
It is undef these circumstance, the Applicant has come

under the protective hands of this Hon‘hle Tribunal.

- 4.3 That the Applicant joined the sgrvices of the
Arunachal Pradesﬁ Police in the year 1978. Ey dint of
his hard work and sincerity, he earned his promotion to
the rank of Sub-Inspector in the year 1983. In the year
- 1994 he was selecﬁed by the CRI for the post of
Inspector, & higher grade than that of ‘tha Sub~-

Inspector. The State of Arunachal Pradesh without
reserving anything released the Applicant enabling him
to Join the post of Inspector in the CRI. To that
effect release order dated 26.4.9¢ was issued from the
office of the IGP, Itanagar. The term Df-deputation was

stated to be for a period of three years.

A copy of the release order dated 26.4.99 is

annexed as Annexure—1.

4.4 That according to the said term of deputation, the
period Df deputation was to come to an end in April
1993. However, his term of deputation was further
extended by canceling the release order issued under
No . 78 dated 7.464.93. Eversince such arder af
cancellation the Applicant has been continuing with the

CBI. By a letter dated 5.11.93 issued under No.
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A.30E18/24/93-AD.1 by the CBI, the need to fill up the
vacancies in the rank of Insbectors was emphasised and
to that effect it was advised to keep a panel of
suitable officers in readiness to be appointed in the

CEI.

A copy of the letter dated %5.11.93 is annexed as

Annexure-—2.

4.5 That the Deputy Inspector General of Peolice, CBI,
NER, Shiliong vide his DO No. 14464/E/36 dated 2¢.12.93
addr;ssed to the Joint Director, CRI, New Delhi had
spélt out as to how the services of the Applicant was
indispensable. By the said letter a request was made
for further extension of the services of the Applicant
on  ground of otherwise losing the services of an

experienced officer.

A copy of the said letter dated, 20.12.93 is

annesxed Annexure—3.

4.6 . That by another letter No. A.29ﬁ14/1221/96—AD.I
dated 8.2.94, the Asstt. Director‘(E), CBI, New Delhi
made a request to the State of Arunachal Pradesh far

extension of services of the Applicant pointing out the

grounds on which his services were indispensable.

A copy of the said letter dated 8.2.94 is annexed

. a8s Annexure—4,

4.7 That in the year 1995, the Applicant on being
asked as to whether he would be interested to be
adsorbed in the CRI, he by his letter dated 38.6.95

intimated about his-mi}lingness to be absorbed in  the

I



CEI. It will be pertinent to mention here that in the
year 1996, asking for his option to be absorbed in the
CRI, he was directed to exercise the same by way of
filing a application form supplied by the CRI. Certain
conditions were also imposed for permanent absorption
in the CEI, such as acceptance of All India Tra;sfer
Liability, Curtailment of seniority etc. The Applicant
exercising his option agreeing to the conditions laid
down by the CBI and to that effect he filled in the
application form and submitted the same to the CBI.

This exercise was carried out in the year 1996.

- A copy of the letter dated 3#.6.93 is annexed

hereto as Annexure—3.

4.8 That in response to the said exercise for his
permanent absorption in the CBI, the DIG and &P, CBI
recommended such absorption of the Applicant vide
letter No. E/1/1/98/1698 dated 26.2.98 addressed to the
Jaint D;rector, CBl, East Zone, Calcutta. Such a
recommendatinn was further given vide letter NO.
17172246 dated 24.3.946 issued by the Supdt. of Police
CBI, ACE, Guwahati and sent to CRBI, New Delhi. In this
connection the authorities in the CRI by its letter No.
A 21¢21/715/795-AD.1 dated June 97 issued to the Ilocal
authorities, interalia, asking for the particulars
mentioned therein for the purpose of zbsorption of the
incumbents mentioned in the said letter. the name of

the Applicant appears at 8l, No. 3 of the said letter.

The Applicant is not possession of the above two



L)

letters and accordingly direction maylbe issued to the
Respondents to produce the same at the time of hearing
of this applicatioh, However, a copy of the letter

dated June ‘97 is annexed hereto as Annexure—a/A.

4.9 That the Applicant states that again in the recent

28ad) the CBI authorities have issued a

asking for option from the officials on

'depu ation to CBI and those who have completed minimum

ears of service on deputation in CBI. In response to
the said circular the Applicant could have exercised
Hig option, although no such fresh option is called
for, in view of his earlier Dptign, The Applicant could

not - respond to the said circular which came from the

Head Office as the local authorities did not circulate

- the wmame. The Applicant has come to know about the said

circular belatedly. However, inspite of request being
made same has not been available to him stating that
the 1last date for submission of option has already
expired. However, the Applicant has Been assured of

consideration in view of his earlier option.

The Applicant is not possession of the said
circular which has been issued from the Head Guarter
and receivea in the‘local office. Since the 0A has beén
filed urgently the Applicant craves leave of this
Hon‘ble Tribunal for a direction to the Respondents
for prqductionvaf‘the same at the time of hearing of

this application.

4.18 That the Applicant states that during his tenure

wifh the CBI he has earned commendations for his works




this is precisely the reason as to why the CBI is

interested in his permanent absorption.

Some of the certificates of commendations are

annexed as Annexure—-6 Series.

4.11 That although the process have already been
initiated for permanent absorption of the Applicant in
the CBI, more particularly, in view of the fact that he
has been appointed in the CBI pursuant to his selection
in a promotional post and by now he has completed ten
years of service in the promotional post and in the
event of His repatriation to the State of Arunachal
Pfadesh, he will have to occupy a lower category post,
the delay in doing so will tell upon the zervice career
of the Applicant and now a stage has come in which he
is under imminent threat of being'repatriated to the
State . of'_ﬂrunachal Pradesh. In this connection, the
State of Arunachal Pradesh has written letters either
for absorption or immediate release of the Applicant in
view of the fact that the post against the Applicant
can neither be filled up nor can be kept under animated
suspension.‘ To the best of the knowledge of the
Applicgnt the State of Arunachal Pradesh in the Office
of the Inspector General of Police by the letter dated
17.3.98(a copy of which is not in the possession of the
Applicant) has made a reqﬁest to the CEBI either to
release the Applicant or to permanently absorb him. In
response to the said letter, the CEI after maintaining
a long silence has rnow proposed to release the

Applicant from CBI. If this is allowed to be




materialised, same will seriously tell upon the service
career .of the Applicant. The CBI is now estopped from
takiﬁg such a course of action in view of its promise
made out to the Applicant and in response to which the

Appiicant has also exercised his option.

- 4,12 That the Applicant states that as Inspector of
CBI many investigation are on under him. In this
connection, it is stated that presently, the Applicant
apart from other cases is engaged in the investigation
in  connection with the following Hon'ble High Courts
cases viz, i) Case No. PE;14§Q)/97~Shg. Civil Rule No.
(HC) 58/96 dated 16.2.96. This case is Fegarding
missing of one Riplab Gohain purportedly picked up by
army on 9.18.96/18.18.96 from Dibrugarh, Naliapul area
and (ii) Case No. RC &6(8)/97-5Shg. This case relates to
murder of Sri A.K. Singh, IPS the then &P, Tinsukia.
Investigation in the caée is in progress and the
accused persons have been identified and now the

efforts are being made to book them.

In the abaove context, it would be pertinent to
mention here as per CEBI‘s letter No. 21/1/98-PD(R)
dated 12.2.98 referring to a2 judgment of the Apex
Court, it has been emphasised not to make any change of
investigating officers involved in investigation of a.

particular case.

A copy of the said letter dated 12.2.98 is

annexed as Annesure—7.
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4.13 That the Applicant states that earn leave was
sanctioned to him with effect from 11.1.98 to 9.2.99 by

an office order No. 3 dated 5.1.99 issued by the

Respondent No. 4. Prior to that he was on medical leave

with effect from 7.1.99 as he has been suffering from

responsibilities.

Copies of the documents pertaining to medial
treatment and the leave sanctioning letter dated

9.1.99 are annexed as Annexures—g, 8A, BR and 9

respectively.

4.14 That the Applicant states that when his option
was taken for his permanent absorpfion in the CBI
laying down certain condition and the Applicant having
acted upon such option, it was legitimate expectation
that the order of his permanent abgorption would be a
mere formality and the same would come in dué COUrse.
However, it is being whispered in the office that the
Applicant would be repatriated and he.mould be released
immediately, This position the Applicant has come to
know from the office. In fact, he has heen told that
his’ }epatriation order and releasé,arder may come at
any mo@ent. 'It ié under these circumstances, the
present application has been filed seeking appropriate
relief, Balaﬁce of convenience lies in favour of the
Applicant. The CBI once having asked for the option
from the Applicant énd'the Applicant having acted upon
such option, the CEI cannot now resile back from their
Ot promise. It is a fit case for passing an
appropriate interim order as has been prayed for. The

Applicant is still continuing in the CEI and he has not




been served with any copy of any release order and/or

repatriation order.

4.153 That the @Applicant states that by now he has
completed ten years of service in the CEI and that to
in ‘a promotional post and no@ in such a distant date,
" if he is repatriated to His parent organisation, he
“will suffer irreparable loss and injury, inasmuch as,
he would be put in a lower post in the parent
organisation. The CRI having asked for optioﬁ for his
permanent absaorption and the process for such
absorption having been initiated, the CBI cannot now
send back the Applicant to the State of Arunachal
Pradesh, more so when State of Arunachal Pradesh has
time and again requested the CEI for permanent

absorption of the Applicant.

4.16 That the Applicant states that as against the
normal tenure of deputafion for  three years, the
Apblicant having been allowed to remain on deputation
for long ten years, the vefy status deputationists has
lost its force and the Applicant ﬁas attained the
status of a permanent employee of the CRI, the exercise
of permanent absorptimniof the Applicant was a mere
formality and the CEI ought to héve carried out the
said formélity without any delay. Now'it does not lie
in the mouth of the CEI to say that the'ﬁpplicant is a
deputationist and that he would be a rgbatriated,to his
parent organisation. In that view of the mgtter, the
impugned  action on the part of the CBI is legally not

suatainable. In this connection, it is stated that the
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State of Arunachal Pradesh is sympathetic towards ~the
Applicant and this was precisely why it had written
letters to the CBI for permanent absorption of the
Applicant mhé is on deputation for long ten years and
considering fhe hardships that would be fall on the

Applicant upon his repatriation.

4.17 That the Applicant states that in the past many

officers of the State of ‘Arunachal Pradesh were send on

deputation to other organisation andvthey have since
been absorbed in the séid arganisation and to which the
State of Arunachal Pradeshhas not raised any objection,
the present case is similar to that of the earlier
cases. The CBRI having asked for the obtion from the
Applicant for permanent absorption and the Applicant
having exercised the same zccepting the terms and
conditions thereof, cannot now turn round the same and
repatriate the Applicant without being asked for the

same by the State of AP.

4.18 That the Applicant submits that it was his

‘legitimate expectation that he would be absorbed in the

CRI pursuant to the option exercised by him. However,
now a stage has, come in which the CEI turning a volte
face to their own profiise has sought to repatriate the
Applicant to his parent organisation which is perse
illegal and accordingly such action on the part of the

CBI is liable to be set aside and quashed.

4.19 That the Applicant submits the CBI till date has
not issued any notice to him indicating anything about

his proposed repatriation but everything has been



sought to be done in a hush hush manner and that to
wﬁen the Applicant was on leave granted to him by the
authorities. This hzas resulted in violation of Article
14 . of the constitution of India and also the

principles of natural justice.

4,20 That the Applicant submits fhat he having
rendered long ten years of service in the CEI, he can
na longer be branded as a deputationist and for all
practical purposes, hevhasvbecome a regular employee of
the CBI. The CBEI affer utilising his sefvices for long
ten years, being full of praise for his services,
cannot now réﬁile back from their own promise and treat
the. Applicant .mith a step motherly attitude. The
proposed action on the part of the CRI to repatriate
the Applicant and release him without considering the
optibn for permanent absorption in the CEBI which the
Applicant had exercised in response to the call given
by the CBI is grossly iliegal, arbitrary and tainted

with malafide.

4.21 That the Applicant submits that ;t is a fit case-
for passing an interim order as already indicated
above. The repatriation}gnd release arders would be
issued to Applicant at any moment, this information has
been gathered by the Applicant from the office and his
colleagues,. The Applicant as on date is on the roll of
CBI and he has not been served with any order of
repatriation and release. If the stay order as has been
prayed if not granted, fhe Applicant will suffer

irreparable loss and injury.



4.22 That the Applicant in the above situation had no
alternative than to approach the Court of Law and
accordingly he filed a writ petition being WP(c) No.
367 of 1999 making a prayer for setting aside the
proposed action of the CRI to repatriate and release
the Applicant. He also made a prayer for his permanent
absorption in the CBI. An interim order was also prayed
for not to repatriate and release the Applicant and to
allow him to continue én the in the CRI. The Hon'ble
Court while admitting the writ petition was pleased +to
pass and interim order on 8.2.99 granting the interim
prayernr on the basis of which the Applicant ig

continuing with the CBI..

4.23 That the Respondents in the said writ petition
took & plea fhat the writ petition is not maintainable
and the prayer being for absorption/appointment in  the
CRBI, the subject matter comes within the Jjurisdiction
af this Hon’'ble Tribunal. In response to the said plea
the Hon'ble Court has since disposed of the writ
petition by oarder dated 22.5.203dd9 allowing the
Applicant to withdraw the same and to approach this
Hon 'ble Tribunal within 15 days. The Hon‘ble Court has
further ordered that for this period of 15 days the
interim order will continue to operate. Be it stated
here that under similar circumstances, another writ
petition being WP(c) No. 877/99 filed by one Sri Ajit
Kr. Deb who is also on deputation to CEI was disposed
of'by the said Hon 'ble Court by an order dated 17.11.99
giving liberty to the Petitioner to approach this

"Hon‘ble Tribunal.

>
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A copy of the order dated 22.5.20868¢ is annexed

hereto as Annexure—lﬁ.

The Applicant craves 1leave of this Hon'ble
Tribunal to produce the copy of the order dated

17.11.99 if and when required.

4.24 That the CEI authorities immediately after having
come to know about the disposal of WP(c) 367/99 have
once again threatened the Applicant that he would be
released from the CRI on expiry of 15 days as
stipulated in the Annexure—19 order dated 22.5.24dd.
Same was the case with Sri A.E. Deb who was the writ
Petitioner in WP(c) 877/99. Said Sri beb after disposal
of his writ Petition had approached this Hon'ble
Tribunal by filing OA No. 392/99 and this Hon’'ble
Tribunal while admitting the OA vide its order dated
38.11.99 has protected the interest of the Applicant by
way of passing an interim order not to fepatriate the
Applicant. Be it stated here that under similar
circumstances another officer of the CEBI who is also on
deputation has approach this Hon'ble Tribunal by filing
0A No. 3I38/99 and in his case also this Hon‘'ble
Tribunal has granted interim protection by order dated

153.168.99

Copies of the order dated 15.1%.99 and 33.11.99

are annexed as Annexures—11 and 12 respectively.

4.25 That thé Applicant states that it has come to his

knowledge that the Government of Arunachal Pradeshin
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reference to CBI's letter dated 9.2.98 asking for no
objection towards permanent absorption of the
deputationists including this Applicant has already

furnished its no objection by its letter No. HMB(A)-

48/98 dated 3.2.2¢4d.

The Applicant has come to know about the above
position in the office but in not in possession of the
said letter and accordingly direction may be issued to

the Respondents to produce the copy of the said letter.

4,26 That the Applicant states, that as already stated

about, ~ further action towards absorption of the
deputationists has been initiated by the CBI by issuing
letter in @3{'2@ﬂﬁ,lbut it is whispered in the office
that the case of the Applicant will not considered in
viem‘of the fact‘that he has approached the court and
now this Hon'ble Tribunal sand that since the matter
was/is subjudice. SBuch &2 stand on thé bart of the
authorities is grossly érbitrary, unjust and unfair.
The case of the Applicant having been already taken up
for permanent absorption, his case cannét be left aside
merely because he has approached the court of law under
extramofdinary situation in which inspite of the fact
that' his case was under consideration for permanent
absorption in CBI, some group with vested interest was

active to see the repatriation of the Applicant.

4.27 That the Applicant has now filed this 0A seeking
urgent and immediate relief the circumstances explained

above having forced him to do so.

4,28 That there is no other alternative or efficacious
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remedy and the remedy prayed for, if granted would be
Just, adequate and complete.

4.29 That this application has been made bonzafide to

secure the ends of justice.

9. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

3.1 For that the Respondents once having taken the
option from the Applicant for his absorption in the
CBI and there by holding a promise to the Applicant

cannot now resile back from that situation.

3.2 For that the parent department of the Applicant
cannot insist upon for his release after having
deprived the Applicant on a number of occasions for

consideration of his absorption.

3.3 For that it being a admitted position that in the
CRI there is dearth of officers and vacancies are in
abundance, there is no earthly reason as to why the

case of the Applicant for his permanent absorption

could not be considered.

3.4 For that the Applicant having made it known his
intention before his appointment in the CRI that he was
interested in his permanent absorption. The Respondents
ought to have considered the same instead of insisting

for his repatriation.

8.8 For that the Applicant if repatriated even after
his gelection in a higher post, he will have to Join in

”~



& lower post in the parent department which will

seriously tell upon his service career.

9.6 For that the action on the part of the Respondents
is perse illegal, arbitrary and smacks malafide on the

face of it.

9.7 For that there has been violation of Article 14 and
16 of the Constitution of India and also principles of

natural justice.

5.8 For that the Apex Court has clearly laid down that
investigating officers involved in the investigation of
a particular case is not to be changed. The CRI
authorities have also incorporated this principle laid'
downn by the Apex court vide Annexure~7 letter dated
12.2.98.As such the proposed repatriation of the
Applicant being in c¢lear violation of the said
principle laid down by the Apex court the same is:

liable to be set aside and quashed.

BD.9  For that there has been clear violation of
Articles 14 and 16 of the Constitution of India and sa

also of the principles of natural justice.

9.1 For that in any view of the matter the impugned
action on the part of  the Respondents is not

sustainable in the eye of law.

The applicant craves leave of the Hon‘ble
Tribunal to advance more grounds both factual as well

as legal at the time aof hearing of the case.
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6. DETAILS OF REMEDIES EXHAUSTED =

The Applicant declares that he has no other
alternative and efficacious remedy except by way of

filing this application.

7. MATTERS . NOT PREVIQUSLY FILED OR_PENDING BEFORE _ANY
OTHER_COURT =

The Applicant further declares that no other
appli&ation, writ petition or suit in respect of the
squect matter of the instant application is filed
before any other Court, Authority or any other Bench of
the Hon‘'ble Tribunal nor any such application, writ_

petition or suit is pending before any of them.

The Applicant further states that he had initially
appraached tﬁe Hon‘ble Gauwhati High Court by way of a
writ application being NP(C) No. 367/99 and the same
has since been disposed of vide order dated 22.11.99
with liberty to the Applicant to approach this Hon'ble

Tribunal.

8. RELIEFS SOUGHT FOR

Under the facts and circumstances stated sabove,
the Applicant prays that this application be admitted,
records be 'called for and notice be issued to the
Respondents to show cause as to why the reliefs sought
for in this application should not be granted and upon
hearing - the parties and on perusal of the records, be

pleased to gqant the following reliefs :
i

8.1 To diréct the Respondents to take action towards
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permanent absorption of the Applicant in the CRI with

retrospective effect and with all consequential

benefits.

8.2 To_aét aside and quash the proposed action of the

.l

~ Respondents towards repatriation and released of the

Applicant from CRI.

8.3 Cost of the application.

8.4 Any other relief/reliefs to which the Applicant is

entitled to in the facts and circumstances of the tcase.

9. INTERIM ORDER PRAYED FOR =

Under the facts and circumstaznces of the case, the

Applicant further prays that pending disposal of this

application Your Lordships would be pleased to pass an
interim order directing the Regpondents not to
repatriate and release the Applicant from CRI and z2llow
him - to continue in the present post of Inspector CRI,

Guwahati.

1‘54: LR B R Y Y B I )

The application is filed through Advocate.

11, PARTICULARGS OF THE I1.P.Q. :

06 497440
10 5. 2000

i) I.P.0. Na.

11i) Date

iii) Payable at : Guwahati.

12. LIST OF ENCLOSURES =

As stated in the Index.



paragraphs

- day of Juné,‘?ﬂﬁ@.

" VERIFICATION

I, Shri Krishna Mangal Das, aged about 49 ‘years,

son of Late P.R. Das, at present working as Inspector

of CBI, ACEB, Office of the Supdt of Police, CRI,

Guwahati Branch, Sundarpur, Guwahéti, do hereby

solemnly aff1rm and verify that the ﬁtatements made in

Skﬂz
(103,443, 44,4°7,4 2w * 'z«?uq 21, 4°25; §-29aued Sho

to 'hy 'Pﬁowledge 3 those made _in paragraphsfn73146;5/

by @) "Qt'o“m)/lf ‘A3 omd (l 1Y are true to my information
derived from - records and the rests are my ﬁumble-

submissions before this Hon'ble Tribunal.

And I sign this verification on this the {3} 4h
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officers are willing to join CBI due t
‘reasons, foremost among them being

I A

e TUUI T M - LN dmamiem 4

e LA St g gt

- 'No. A, 35018/24/93-AD .1

Central Bureau of Investigation,
Government of India,

Block No.3, 4th Floor,

CCO Complex, Lodhi Road,

New Delhi - 110 003.

. Dated

-5 NOV 193

To

1. All DisG/CBI. - .
2. All 8sP/CBI(Shri S -K.Saikia, Sh{i}ong).

Vacancies in the rank of Inspectors under the
deputation quota have reached alarming proportions. As
on date there are :97 vacancles and 132 more are likely

after 564 posts under  the reorganisation scheme are
sanctioned. '

»

2. The C.B.I. is primarily a deputation{sc
organisation and 60% of ‘the vacancies in rank of
Inspector are 'to be filled from “the State - Police
Over the yeé;s it has been found that fewer

O a number of

the unattractive
terms of deputation and also monetary loss

being
Incurred while on députatipn to CBIL.

} .
3.4 Serious efforts are afoor to improve the
dephtation tefm§ and conditions and to make
deputation to the\CBl more attractive. It-is necessary
on the part of the DIsG and SsP of the Regions and
Branches to motivate and attract SlIs of the Sctate
Police 'FOrces to join the CBI by personal ‘efforts.
Direct recruited Sis who have held charpe of a P.s.
with total 5 Years of service are the ‘best material to
be taken on deputation as also Inspectors who have put
in |5 years service. Such category can be taken
straightaway on one-step promotion, )
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4, The Branches and chjonaL‘Offices,should start
"a speclal drive~for'getting SIs:and_lnspectorﬂ to the

o CBL on deputation -~ and

Suftable- puhlicfty should he
8iven about the" Career

Prospects’ 1in ‘the €31, the

’ challenging nature of the job“and also the pride of

| being: g member of the premier investipgtiﬁg agency of

5  i the.country apart. from 'the attractive termsg that are
g; SRR - lkely to be given shortly,

©U3wtiw DISG - andgh Sep should” also
;Permanently. keep'a panel of n
"_found'suitable/ready'so?that they could" be inducted at

short notice as ang whén vacancies arise. This panel
“of names should be‘Eunspantly up~dated.

identify ang
ames-of “Inspectors and Sls

6. -1 expect that sep and DIsSG of 1fe Regional
E Offices ang Branches  will make ' special efforts to
- "hotivate and attract -SIs and Inspectors of the locat-
e ' Staﬁe Police Forces to the CBI. Progress made hy them
S e will be reviéwed?byfhe in’the first week of Deceaber.
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o o . (K.VIJAYA RAM. RAQ)
TS R - N, DIRECTOR|CBL|NEW DELjL
e Copy forwarded for information to .-
AT A addl. Directors/cRI. - ’
o 2, - All Joint Directors/CpI. |
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1 i 3K1ndly refer to H,0 8ignal N°'35018/10/93“AD-I(Pt.l)fdated R
0.,12,9

ar

¥
regarding repartxiation[ot Shri KsM,Das, In-pqctor,;CBI,,QZTfi
Bh.lllong, X B ’ oo, : ! A Dy ".'d
" i . ‘:: B . . e »‘; :.:" ‘ " . :i,»
2, 8hri K.M.Das,'Inapactor'Uointed the cBI, Bhillong Branch on ™,
- deputation from Arunachal Pradesh Polige on 7/8 '
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3 years and on expirey of hig deputation period Ho vide D.O.'NO.A'A‘Y.-,»
20014/122%/90-pD oI dateq 18/8/93.had'agreeq for extenqionﬂof;hil.zu.:i
deputation tiiy 31/12/93r C ',’,'t"'..-'“{' T Fono N 9.'45”;'4;":'*§535 KR
¢ 3. ' There are vacancies in "‘Shillong Branch and ve are finding T
¥ i4extremely difficult ‘to  £111 ‘ theme on deputation basiseTwo: iy [
4 Officers, who had earlier agreed to Join CBI. on deputation are'noti@ﬁyﬁf

Of the efforts made we are £indin very**%fl‘

Lot/

g Branch,In. these condi¢ ong*:, ' i

it may not be possible to relieve . B8hri RKeMiDas on 31/12/93 mince he
is engaged - {n +the investigation b

. 4 I':'Ai P S ol Y . T M 3
L I »shall, therefore, be grateful,  {f~ you- kindly*’apppove;@f}ét 2
‘extension of deputation period of 8hri KeM.Das, Inspector for one ’r‘(b&j
more year beyond 31/12/93,.1n nnticipation ofr the H.0. Orders ‘o Tiam 3L
a allowIng Bhri K.M.Das to continue in the Shil ! C 3

o 3id.

of " some ' Important 'cuaeaiiot)‘theézlﬁﬁé‘

ir Branch, He has alpo given his option to continue in CBI for one morafﬁ{ﬁéjg,

I} year after 31/12/93, 1n fact, he had represented regarding”thilét03$¢faij

i o the ID(TC) |, ‘who had also recomm nded‘hiuwxatqnnion:torkoqequxgﬁpgﬁ?z;!

4 «year after /12793, 1}.f I SR -35%{F??£#¥K§§ﬁﬁiﬁ

i : | | { S Ce W:ﬁﬁfth

Y 8hri K.M.Das has noy gathered suffioient experience of'/ cpr ;ﬁf}Sft
| work and his contribution to the. Branch towards colIaction'-otvg-{:g
. intelligence ang investigntion of oanen during the ourrent year has @£7 040
¢ been qulet appreciable, It will certainly be a loss for the Branch iz i3

Il  and the cBI if this experienced officer im sllowed to repartriate d§f$ .
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‘Copy for. information to ‘JD(Spl.}
the matter with the JDp(a).

request to kindly take up

;.

C - t QZ)/Q]W, rﬂj
. _ v ' ( R.N. Kaul )
) . DY. Inspector General of Police

CBI, N.E.R, Shillong,
I/

~00o0~

. .
s
\
Al
.
\.
A
L]
:
»
)
‘
1
'
i
! ‘-
i -
:
!
[
t
4
)
’
A
i
. ]
v i :
{ !
} : B
| ‘ /
4
i
t — P — .
i = ~ i

R ‘..a...’._..—as.tr b M
. s . - awha e s TrwaaadMd
R
IR 1

P T e W)
- »
L]

i -

i VR BN By e

C Co e i "ir"."r-f
o pry i AL I SR
e v e T

.
. L eyt
Raicien S SRR .

-
i s 4

oy

[REeay

e i

D mgp, S e

e e e e -

e e o e R - b A

o AL Arinnct Rpoem e N

o

fl



=25

S s
- |
NO « A. 20014/1221/90—AD.I

[ANNEXURE 4}

L]

KENDIIYA KARY/ALAYA FARISAR |
BLOCK NO.3, 4t FLOOR
LODH1 RLAD, NEw Lellil~110003

- | [B 1934

41‘0
The Asstt.Inspector General of Police,
. Arunachal.kradesh, : .
. lIANAGAR. -
Subi-  Extension in the deputation rerlod of Sh.K.M.Das,
S+1.0f Arunachal Fradesh as Inapr. in Cel.
Vi
Sir,

4

y ' : Flease refer to your Wirzless liessage No.PHQ(R)167-~

A/83 dated 7.7.93 on the subject menti

2. The deputation reriod of Shri g.m. Das,
of Police, CBI,

oned above,

.Inspector
Shillong has expired ‘on 31/12/1993,

! 3. The exigencies for the continuarce of his services seils
' exist in the CBI and it is difficult for U8 to relieve him at
present,

It is, therefore,
extending the reriod of his

g deputation tor onc year more i.e,
3 ] upto 31'12ﬂ94 on the existing terms and conditions way kindly
j - be accorded and’ conveyed to this office.

s e———

\%/k/ aY ot

! . knclgg- As above.

quy forwardedq for
ed
VL

2,

Rl Sl e m e e b ABTA e E

SF/CB1/Shi1}
dated 3/1/19

20/12/1993,

ot e

AN

~SSamewiaa RS i S ) ——

Written consent 6f shri K.pf.

information to -

ong wh
94.

UlG/CDl/Shillong W.r.t

at an €arly date,

Das 43 enclosed,

Yours faithfully,

(p

*V < KRISHNANUR [}y )
. for ASsTT

*DIRECTOR (L) /C.B.1.,
NEW D1y,

.

Fet. his Wirelesg Message Ho.L-44/40

« his DO Mo. l467/E/36 dated

NI

(r.v.xRISHNAMURTnz) .
for ASSTI.DIRECTCR(E)/C.B.I.,
NiY Dipgqg .
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‘ The Dy. Inspector General of Poulice,
. ( THROUGH PROPER CHANNEL ) - _
¢ /‘ .??3 - ' [ - . !

Subt=  PERMANINT ABSORPTION T CBI,

:

[l i

Sir, .. .' . 7

. ** I bave the honour to state that I jolned in GBI an .
" deputation from Arunachal Pradesh Police on e step pranotion
: 'as.Inspector.- S '

I have oompleted'sl Yyears sincere service in CpI and

. willing to get absorbed as Inspector in CBI.

v It s, tlmarefOre,_;xT_equesEed that I may kindly be
'ab.éorbed‘ in ¢BI at an’ early date, . .

Ay
Lo A ’ \

Yours faithfully,

v “‘b % 3/>
DAe\d
)'4.’-/70{&\
( KRISENA 1UNGAL DAS )
. ‘ Inspector of Police,(BI/ACB,
T Shilleng Branch at Gwvahati,
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= Canfiontia, ara
‘Cemtrel Bureau o Investigation o
Ad,T Segtion
4 o ,
e Subs~ Absorption of Inspectors in GBI - re;
- T Tae following deputationists Inspectors presently
iy posted in the Branches mdlce.’oad against their mres , 2o
i) 1| t propesed to be
3 . i bemg[considemd for absorption as Inspectors in C3X :
1 R SeNo,' ' Mame of the Inaprss Branch whero presentl;
. Rented
i v
- i : ',':\;*"’"."" ‘\ 10 J.KQ I’hh‘ba SICQI Del.hi
i?‘ﬁ’g o | 2«  Biplab Kumar Bagchi 53 Calewbta
‘1". i ." R ‘l L, '
%{L] ‘l‘ {," /n- /30 .KeMe Das ACB Quuetati
£51 . .
a0 / Lo D.As Vamruse ACB Muzbad
ik ) :
it / - ‘ 5. SR Mchapatzo Bhubaresuar
aan /o 5 iepal Singh SIJ.X Delhi
ot A S ,
ih} / / * ‘e Mchde Javed Khan aC3 Incimow
e e
;i}‘{ v M.L. Sharma ADB Glattia
¥

M gm W G A SW W G ow M Gk Wn N SR e ee O Em S Wa v S ou SV B ew e = W

It is requestedethat the Integrity Clearmncs

(etificate in rospect of the gbove remed Officers may plea
,i;waished to H.O0, alongwith a certificate that no DE/FZ
R ither pe:rxling or caxtemplated agairst them.

P.beaae tmat :L’c as URGENT ,

dLL. (13}1".\4.",@:3:3/,)4

Wl K))
ADMTITBTRATITE QTFICEE (=
E.O.

/CBI Horth Bloclaew Delnhi,
10.4.21021/15/9%5~4De s  DuTED:

’

“5-1577

\Pa/CBIAIL-T/SCB Galoutta /ACB Guwehati/ACH Masbal/
A3 tow/ACB Caloutta for d.
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GOVT.OF. INDIA,
OFFICE OF THE SUPDT .OF POLICE,
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’
‘,' e o 1 1y

*'sha K.M.Das Inspr,CBI/ACB/quwahati Branch is
‘ highly commended for his good work done in case
it No.ac.ls(A)/96-suG. .

. . e ot . .
COMMENDA7.LON CER’I‘IFICATE %
)

ﬂ//’ﬁs \
—SUPERINTENDENT OF POLICE,
CBI/ACB/Guwahati

(D
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) CENTRAL BUREAU OF INFESTIGATION
2 GOVT. OF INDIA

K OFFICE OF THE SUPDT. OF POLICE
o GUWAHATI- ' 20

; . COMMENDATION CERTIFICATE

RN .
P A R

¥ Shri K.M.Das, Inspr. CBI,ACB,Guwahati Branch is

ey

hignly commeded for his good work done in case No.
RC. ll(A)/96 SHG. . :

e
PO . ":_"/) \\b
: Swperintend t of Police,
’ CBI:ACB:Guwahatd .
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OFFICE OF THR 8UPDT ,OF POLICEATION
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COMMENDATION CERTIFICATE

\

SH.K.M.DAS INCPBCTOR.CBI/ACB/OUWAHATI 18
HIGHLY COMMENDED FOR HIS GOOD WORK DOHE IN-. -
CASE NOoRC 28(A)196-SHG. : o |
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! i ANNEXY) ngn " Aﬂ o/
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No, 21700200,

5
. LN A i \ ; Central Bureau of Investigation,
"“'4.;'1 SRR TIPS Do . / 3 Government of ndia,
LR e e & Lo Policy & Coordination Division,

% o ‘ o, . ~ North Block, New Delhi.
.'b ;: l.'."'" . . .
11 .
S Daled:- /) 12/98.
" To R , |
w R U W AHATVD ’
! All Dy. Inspr. Genl. of Police,’
L 'n‘ﬂ ‘4 All Supdt. of Police, .
4l CBI Branches/Regmn/Zones
2 > m\ .!;'?' ,"\“13 }- 4 o ,\‘ .,S'\'i_’_/ f'i [ d l
A AL ¥
SR

fﬂ Sub:- Change in the Head of the Investigaling team - regarding.
PR J“g‘ e g

MR ;:';;,;.}gf, W In certaln cases, teams.may sometimes be constituted for the mvustnqalmn

e and Head of the team may be nominated by the Director, CBI. It is instructed that in
" these cases, if any change in the Head of the investigating team is required (o be
-+ made, that should be for cogent reasons and for improvement in invesligation. The

“ reasons for the change. may be_recorded and approval of the Director, CB! shiould be

. obtamed A et

2. Hon'ble. Supreme Court of India in the PIL writ pelition No. 340-343 of 1993
. (Vineet Narain & others Vs. Union of India & others) has pronouriced that the
L Dlreclor CBI shall have full freedom for allocation of work within the agency as also
: :.’” ‘{\\zwwfor conslituting teams for investigations. Any change made by the Direclor, CGl in
N ”t’ " the Head of an investigative team should be for cogent reasons and,for improvement
{L ‘in lnvesngahon the reasons being recorded.

'}.tl,-f“& ln view of above judgment, all concerned are requesled to adhere to the -
jor e nstructions of the Hon'ble Supreme Court of India scrupulously. \

\ %

L ' . AN

\. )\, I//\'!b

: ( MUKESIH SALIAY )

\ . ASSTT. INSPR. GENL. OF POLICE(?)
o CBI: NEW DELHI

.
. ., . . . :l'

?;djttgoai/%/%-c%‘/‘ €37 Dtd :~_ /9-3.9¢
pY L0 3 O.s of ’ .
nformation & n/ &ﬂctlg'{;:}nch as well as unit Ofﬁice for

oo N - Taom D m

Uk, W :

e Supdt, of Police, ' ol

CBI : ACB : Guwghati !

S
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£ :b"f./gajeeé Jl(r S/uwna, MBBS, MS. . - CHAMBER : .

.- Regd. No.: AMC-7895 Assam Pharmacy '

) Chandmari
o - Tel. No. (0361) 541155 !
-y |~. ( ) Da[c : 1_, \ !; 1
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No) /5‘/ 2040
IN THE GAUH:TI HIGH COURT

(THE HIGH COURT OF ASSAM NAGALAQD MEGHALAYA MANIDUR T
MIZORAM & ARUNACHAL PRADESH )

W.P.(C) NO. 367/99

Shri Krishna Mangal Das, Inspector
of CBI,ACB, Office of the Supdt. of
Police, CBI, Guwahati Branch,
sundarpur, Guwahati.

26 f5 oo

RIPURA

s & .P:T:’“*O‘Tr‘?

'~VHRSUS~

1. The Union of India, represented

by the Secretary to the
Govemnment of India, Ministry of

Personnel, New Delhi.

The Director,Central Bureau of
Investigation, Block No, 3, C30

- Complex, New Delhi- 110003,

The Deputy Inspector General of
Police, CBI, Gauhati.

The Superintendent of Police,
CBI, ACB, Sundarpur, Guwahati,

5. The State of Arunachal Pradesh,

Tepresented by the Secretary to
the Government of Arunachal Pradesh,
Department of Home, Itanagar,

The Inspector Genaral of Police,
Arunachal Pradesh, Itanagar.
RESPQIDTY
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—

Zontad., ce2a



TEm

L0

SIS

‘./36,-

L

LA

N

PRESENT.
THE HON'BLE MR JUSTICE aK PATNAIK

FOR THE PETITIONER : Mr.,JM Chou'dhuryc
Mr,BK Sharma
Mr.UK Nair,advocates.

FOR THE RESPONDENTS 3 GA. Arunachal Pradesh,
S.C.CRI.

Mr,DK Das, R.Nos. 2,3 and 4 )
Mr, H.Roy, for R.Wos. 5,6,
DATED., ORDER
22.5.2K,
Heard Mr, UK Nair, learned counsel for *he

petitioner, and Mr. DK Das, learned Standing Counsel, CRI

Mr. Das submitted that this is a matter -

ter which
»should have been filed before the Central Admini trztivn
Tribunal in the first instance, and cited the order of

this court in W.P, (C) 877/99 in which this court passe

ed

an order on 17.11.99 to the effect that the case h

as to

be filed before the CAT at thefirst instance.
Mr Nair does not dispute the aforesaid pesition

of law, : '

The writ petition ic allowed to be withdrawn to

be filed before the CAT within 15 days duringa which the

oetltioner will move the CAT for interim order

Till

itinue

" then the interim order passed by this court will con

to operate.

- The writ pet;tion is dismissed as withdravn,
A/ -AK PrT

JUDGE,

HAIK

IT——— ., L —
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&/ ' . FORM NO. 4 ) ~voviz e~ 1L

.. ( See Rule 42 )

. . N
| . . ] ) W
In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI '
ORDER SHEET

A!PPLICATION NO. % 95’79% OF 199
b

Applicant(s) XK‘C& Hait Kemeso e £

1

Respondent(s) //L\/‘*CA, / (20 X & n ._7_‘;(_:.7 oA

Advocate for Applicant(s) /(/ SN DG v } :
A~ S (~ éMA S Ak /\/;., {1 /\/l,@;,‘{[/\ff.i;:.r '

oG L0
J T

Advocate for Respondent(s)

Notes of the ch;‘stry : Date Order of the Tribunal

L30.11‘,9.9. Present : Hon'ble’ Mr Justice D.N.Baru;ah.
RIS Vice~Chairman

Hon'ble Mr G.L.Sanglyine, !

~Adninistrative Member . ;
Applicaticn is admitted. ir s.c.
Pathak, learned Addl.C.G.S.C has' entered
éppéarance on behalf of all the respon-
dents. No formal.notice need be sent.

List on 6.1.2000 for written State-

ment and further orders.

Mr BLK.Sharma.learned Sr.counsgel for
‘the applicant prays for an interim order
directing the respondents not tc repatri-
ate and release the applicant from c=z.
Mc Pathak submits that he has no instruc-
tion.

Issue notice to show causec as to  why
the order of repatriaticn shall nct e
suspended pending disposal of this

application. Notice is returnable oy

Ccontao..
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Administrative
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and
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Member .
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appearance op behalf
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0.A. NO. 181 OF 2000 (W

Shri K.M.Das
................. Applicant.
Vs.

Union of India and Others
.................. Respondents.

* ( Written Statements filed by the respondents Nghf ................. )

The written statements of the respondents above named
are as follows :

1. That the copy of the O.A.No.181/2000 (referred to as
"application”) has been served on the respondents. The
respondents have gone through the said application and
understood the contents thereof. The interest of all the respondents
being common and similar, a common written statements is being

filed for all of them.

2. That the statements which are not specifically admitted by
the respondents are hereby denied.

veed

Ll >

( B. G. Pathak) __~

Addl. Centrai Govi. Standing

3. That before traversing the various statements made in the

application, the respondents begs to give a brief history of the
case as under :

The applicant joined on 7.5.1990 as Inspector of Police on
deputation from the State of Arunachal Pradesh. His posting as
Inspector in CBI was made by giving one step promotion from his
original post of S.I. in his parent department. On completion of the
deputation period, the matter of vepatriation of the applicant was

" (entrat Administrative Tribunal
Guwahati Bench : Guwahati
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' taken up with the competent authority vide letter no.833/CA/ GEN/

DO/25/GHY dtd. 24/12/98 on receipt of the said letter, the
competent authority communicated vide its letter no.4.20014/1221
/90 dtd. 30/12/98 and approved the repatriation of the applicant.

Accordingly the applicant was released vide order no.04 dated
7/1/99.

The copy of the order dated 30/12/98 and 07/01/99 are

" annexed as Annexure - R1 & R2.

The applicant filed a Writ Petition vide W.P.(c) No.367/99
praying for setting aside and quashing the repatriation and
relieving order and to allow him to continue in the CBI, Guwahati.
The Hon'ble Guwahati High Court vide its order dated 8/2/99
directed the respondent not to repatriate and to released the
applicant to his parent department and to allow the petitioner to
continue in CBI. The Hon'ble High Court however, vide its order

 dated 22/05/2000 allowed the petitioner/applicant to withdraw the
~ writ petition and to file it before the Hon'ble Central

administrative Tribunal at Guwahati within fifteen days and
accordingly the said writ petition was dismissed as withdrawn.
The interim ovder passed by the Hon'ble High Court was to

 continue till such time. Hence , this present application.

That with regard to the statements made in para I of the
application the respondents state that the applicant was released
by the respondents on 7/1/99. The applicant was absent from
office from the said very date i.e. 7/1/99 and as a result the
relieving order sent to his residence through special messenger,
but was returned undelivered as the petitioner was not available
at his residence. The family members of the applicant also refused
to accept the said order. It is a fact that the applicant exercised his
option for permanent absorption in the year 1996. But the
applicant could not be absorbed for the grounds as stated above
and also as per rules.

That with regard to the statement made in para 2 of the

application the respondents have no comment to offer.

AN

AL
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6. That with regard to statement made in para 3 of the

application, the answering respondents state that present
applicttion is barred by limitation.

7. That with regard to the statements made in para 4.1, 4.2
and 4.3 of the application, the answering respondents have no
comment to offer.

8. That with regard to the statements made in para 4.4 of the
application, the answering respondents state that the applicant
was released on repatriation on 7/1/99 but by virtue of the Hon'ble
Guwahati High Court interim order he is still continuing in the
Department. The respondents also state that the Department
brought out a circular vide no.A.21021/15/95-AD-1 dated
17/12/97 relating to the absorption of Inspector on deputation. But
the provisions of the said circular does not apply to the applicant.
One of the criteria that is required for absorption as on essential
qualification is that he must be a Bachelor Degree Holder from a
recognised University. The applicant herein is not a graduate to
fulfil this criteria.

A copy of the said circular dated 17/12/97 is annexed as
| Annexure - R3.

9. That with regard to the statements made in para 4.5 and 4.6

' of the application, the answering respondents deny the correctness
of the said statement. However it is a fact that the deputation of
the applicant was extended for one year from 31/12/93 to 31/12/94
only. Due permission for extension was also sought for from the
parent department vide letter no.A.20014/1221/90-81 dtd. 8/2/94
& No. A.20014/1221/90-AD.I dtd. 5/8/94 issued by Asstt.
Director(E)/CBI/New Delhi. (, Wwexnrte— - RS omd R 9

10. That with regard to the statements made in para 4.7 and 4.8
of the application, the answering respondents state that as stated
herein above the applicant does not fulfil the required criteria for
absorption in the borrowing department as he does not posses the
essential qualification for such absorption as contained in circular
dated 17/12/97.
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’ 11. That with regard to the statement made in para 4.9 of the é;
application, the answering respondents state that the case of the '
applicant was not considered as he does not fulfil the required \/
criteria for such absorption.

12. That with regard to the statements made in para 4.10 and
4.11 of the application, the respondents state that although there
had been some process for absorption of Inspectors in the
department from time to time, the case of the applicant could not
be considered as his case could not come within the zone of
consideration. In this regard the respondents also state that in
order to protect the interest of deputationist, such employees are
taken on deputation by giving them one step promotion from the
existing grade in the parent department. The applicant was S.L in
the Arunachal Pradesh Police Service was taken on deputation by
giving him a promotion as Inspector to protect his monetary and
promotional interest. The parent department vide their letter
no.PHQ/Estt.B/167/Deput/93/Vol-ii dated 17/03/98 intimated to
the respondents and directed to repatriate and to release the
applicant to the parent department.

The copies of the said letter dated 1/763/98 is annexed as
Annexure - R4.

13. That with regard to the statements made in para 4.12 of the
‘application, the respondents state that there is nothing extra
ordinary in discharging the normal official duties which the
applicant has cited.

14. That with regard to the statement made in para 4.13 of the
application, the respondents state that the applicant being
repatriated with effect from 7/1/99 the leave granted to him was
cancelled by the competent authority for the reason of
repatriation. Moreover granting of leave is not a maiter of right .

15 That with regard to the statements made in para 4.14 of the
application the respondents reiterate and reassert forgoing
statements and therefore deny the correctness of the statement
made by the petitioner in this paragraph.
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16.

17.

18.

19.

20.

21
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That with regard to the statements made in para 4.15, 4.16
and 4.17 of the application, the respondents state that the
applicant is continuing in the department by virtue of the Court'’s
Order. The repatriation order of the applicant was passed well
ahead of his completion of 10 years service i.e. on 7/1/99.
Moreover, ten years service on deputation is not the criteria for
permanent absorption.

That with regard to the statements made in para 4.18 of the
application, the respondents state that there was nothing
legitimate to show that the borrowing department had ever made
any commitment/promise or acted in any such manner by which
the applicant would have expected as a matter of right to get his
absorption. Therefore it is denied that the doctrine of legitimate
expectation is attracted in this case.

That with regard to the statement made in para 4.19 of the
application, the respondents denies the correctness of the
statement. it is a fact that the applicant having come to know
about his repatriation with effect from 7/1/99 he immediately

applied for leave and remained absent with effect from the very

date ie. 7/1/99. The order of repatriation has already been
annexed in Annexure R2 in the written statement. In view of the

~above facts and circumstances there is nothing to show that action

of the respondents in any way violated any right as under Article
14 of the Constitution of India.

That with regard to the statements made in para 4.20 and
4.21 of the application, the respondents reiterate and reassert the
foregoing statement in this written statement.

That with regard to the statements made in para 4.22, 4.23
and 4.24 of the application, the respondents have nothing to
comment as this are matter of record and being subjudice.

That with regard to the statements made in para 4.25 of the
application, the respondents deny the correctness of the statements
as they did not receive any such letter from any such authority as
alleged by the applicant.

b -



Py

‘s

- 3

» & Comp.2/nb-c.

N

22.

23.
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25.
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That with regard to the statements made in para 4.26, 4.27
and 4.29 of the application, the respondents state that a circular
dated 26/04/2000 was issued inviting proposals from
deputationists in April,2000. But the said proposal has not yet
been finalised. As stated herein above the case of the applicant has
not been considered as he is not coming within the zone of
consideration.

That with regard to the statements made in para 5.1 to 5.10
of the application, the respondents state that as stated herein
above in this written statement under the provisions of circular
and rules of the respondents and also the settled provisions of law,
the grounds as shown by the applicant in the said para are no
grounds at all in the eye of law. Hence the claim of the applicant
cannot sustain in law. Moreover it is a settled law that a
deputationist has no right to claim absorption . Therefore the
application is liable to be dismissed with cost being devoid of any
merit.

That with regard to the statements made in para 6 & 7 of
the application the respondents have no comments to offer.

That with regard to the statements made in para 8.1 to 8.4
and also 9 of the application, the respondents state that under the
facts and circumstances, provisions of rules and law the applicant
is not entitled to any relief whatsoever as prayed for and therefore
the application is liable to be dismissed with cost. The interim
order passed by this Hon'ble Tribunal on 5/6/2000 in OA
No.181/2000 directing the respondents not to repatriate the
applicant to his parent department is also liable to be vacated.

In the premises aforesaid it is
therefore, prayed that Your Lordships
would be pleased to hear the parties peruse
the record and after hearing the parties and
perusal of the record shall further be
pleased to dismiss the application with cost.

Y
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Verification

— J&

I, Shri Om Prakash, SP,CBI,Guwahati being duly authorise and
competent to sign this verification, do hereby solemnly affirm and state that the
statement made in para 1, 245, 6, 7011, 131%15:€]7182]1 & 22 are true to my
knowledge and belief, those made in para 3,4, 8, 9, 18, 12, I4:F6-&F8 being
matter of records are true to my information derived therefrom and the rest are
my humble submission before this Hon'ble Tribunal. I have not
concealed/suppressed any material fact.

" And I sign this verification on this 14th Day of February,2001 at

Guwahati.
/\,\}\o \
Deponent.

Supdt, of Police,
/nc. | - CBlLs AsCsBz s Guwahatl,
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CENTRAL BURI‘ AU or INVI‘S FNGATION
: Government of Indiy

: Block No. 3, 4th Floor.

CGO Complex, Lodhi Ro: wd,

New Delhi - 110003

) bzxtcd:-
9 { uEl 1999

Dy. Inspr. General of Police,
Central Bureau of Investigation,
Calcutta;

Sub:- " Repatriation of S/Shri K.M.Das & D.Dutta, IIf.s‘[;ec‘l/)t'.s'.

Sir,
' Please  refer to Fax  No.  833/CA/GEN/DO/2S/GHY dzilcd 2401298 of
- SP/CBI/ACB/Guwahati on the subject noted above. _

~The repatriation of S/Shri K.M.Das & D.Dutta, Insprs. CBI/Guwahati has alrcady
been approved by the competent authority and they may be relidved on repatriatipw
Aimmcdiulcly under intimation to Head Office. The sclf contained notc ahout their misdeeds.

o ——

may also be sent lo their parent departinents for further necessary action.
\ ——

Yours faithfully.

&&wu
(N.R.WASAN) e

DEI’UTY DIREC TOR (A)
CBI/NEW DELH]I

Copy 1o -

JD(Eust), CBI, Calcutta. -
\3./ SP.CBI. ACB, Guwahati, self contained note about their /)usclecc/ he sent to Head
()///( e for perusal. '

//“

e

(N.R. \\’/\S/\‘ZJ)

DEPUTY DIRLECTOR (A)
CBINEW DIELHI

o \
\.'\ .-
.
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N0.A-21021/15/95-AD-I
izal Bureau of Investigation,
i Government of India,
Block No.3, 4th floor
CGO Complex Lodhi Road,
NEW DELHI -110 003.

AN

-. December’ 1997

o Ci R CULAR

t 7 DEC199p,
The matter of deputatlon of inspector and their absorptlonlln 12} has been examined in the Head
ice and followmg instructions are issued in order to streamline the procedure

i .
i i . i i

lnspectors who come on deputatlon do not have an),; mherent right of absorption and the
dlscretion to absorb rasts solely with the CBlI.

Off

l i
4

)

|

\

The Inspectors can be taken on deputation in CBl under the “deputation quota”, which is 50% of
~ the total posts for a period of § years extendable upto a rr‘\axumum period of 10 years. Under the
Recruntment Rules there is no provision for extension of the deputation period after ten years. [n
case ‘an lnspector is not absorbed before completion of his deputation period, he/she must be

repatriated to the parent organization _on_expiry._of his deputa{/og period. No_request for any

extension would be entertained by the Head Office in this reaard.
|
]

However, in case of inspectors, who have completed ma;ximum deputation period of 10 years, it

w

has been ‘decided that those, who are not ccnsideréd suitable for absorption, should be
' repatrlated The inspectors, who came opa deputation lln the year 1987 or earlier should be

repatriated by April’1998 positively.

!

4. Henceforth SsP of CBI are required to consider the réquest from Inspectors after they have
{ \l served in CBI for at least five years as per criteria mentloned in the subsequent paragraphs They
would forward thelr names of suitable Inspectors in the prescrlbed proforma with their willingness
(enclosed) to the Head Office along with the recommendattons of the respective DIG and JD. The
; recommendattons should reach the Head Office by 37st December 1997 so_that the entire

Drocess can be completed by 31st March 1998. iThe SsP__will_cedify thaf Inspectors

recommended for absorption Dossess the prescribed aualn”catron and _fulfill_other laid down

criteria .

. v l
Scheme of Examination : i

; |
5 An examinauon will be held for selecting lnsppctors for absorpuon which will consists of 2 papers

comalnlng objectlve type and descriptive type questions, (e (1) Ganeral Knowledge, (2) Law -
IPC, Cr. PC and Evidence Act), Prevention of Corruption Act.

t
i
i
{
(
i

Pagesl/4 ‘
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Candidates equal to twice the number of vacancies to be filed up for absorpllon will be

: interviewed by a Committee consisting of 1 JD, 2 DIsG and 1 SP. The Committee shall make

ﬁ recommendations taking into account of the results of written, examinations (85% weightage) and
interviews (15% weightage) conducted by them which will be ?pprovéd by DCBI through JD(A).

~

‘1

|

The following basuc minimum qualifacatlons are necessary for recommendmg the cases of

lnspectors for absorptlon -

f
|

E.&muiim_QuaJﬂlsmj.o_nﬁ o

a) Bachelor Degree from a recognised University or equlvalent standard

b) 'A mmmmm expenence of § years serving in CBI \]/ |

c) .No Objectlon Certificate from the parent Organldatlon/Department

d) .Cerufncate of no punishment dunng deputation tenure inCBI.

Q) ;An undertakmg from the Inspector for acceptzng the liability of transfer to any Branch of
iCBI as a condltlon of service. (Specnmen enclosed) :

Note: ;?Preference!wull be given- toﬁnspectors havmg‘proﬂlciency in basnc data operation and

This issues with tha approval of DCBI.

Copi( to:-

NG ARWN =

'workmg on operatmg systems like DOS/Wmdows as Wmdows NT, RDAMS either

. PS to Director, CBI.

ORACILE and apphcatnons Soﬂware like Lotus Approach Freelance Word Pro, 123 or

! MS Word MS Excel, MS Power Point, MS Access. } ;

]

- Dlrector CBl WlH be the final authority for deciding absorptlon/non absorptlon of any Inspector in
: CBI and may relax any of the prescrlbed conditions for absorption as lnspecior in CBI,

'
'

nsgpn

y L] b

i

PS to SDCBI, New Dethi.
PS to ADCBY, New Delhi. _
Sr. PAs to all Joint Directors, CBI,

Al DIG. CBI, DD/Co. ;

All SsP, CBI. ' j
AlG (P)/AD (interpatl), CBI, New Delhi. 4
AO (E), SP (Hars.), CBI, New Delhi. |

Pages2/4

)
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b -
v

! 7y .
' (N.R. WASANY! 2.
i Dy. Director (Admn.),
CBI/HO/New Delhi.
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K.K. Paul, IPS : lNSSéC?OR ENERAL oflpémes
ARUNACHAL PRADESH “0‘
] _ ITANAGAR - 791113
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/ Toly No:21.2576
. Fax Mo :211433
”}\\9 :

March 17, 1998

N vear Mo A,

This is in continuation of my D.O. of even no.
dated September 29, 1997 regarding relief of AFP Oificers
on completion of their deputations to C.B.I. It may be
mentioned that at present 8 officers,. who were initially
sent on deputation to—C:BTI+—for a “period of 3-5 years,
as per the terms and conditions laid down by the cpl, are
still continuing beyond the normal period of deputation,
without the approval of Government of Arunachal Pradesh.

2. In this connection the matter has been taken up
with the C.B.I. vide our letter of even number dated
17.1.94, 10.1.94, 13.6.95, 14.6.95, 23.6.95, 31.8.95,
13.9.95, 10.1.96, 14.2.96, 17.6.96, 12.11.96, 2.2.97,
3.5.97, 19.5.97, 30.5.97, 8.7.97 & 29.9.97, but Lhe
response is still awaited.

3. We had also suggested to Addl. Director C.B.I. llnw .
Delhi to either release our officers or absorb them in
C.B.I. permanently, so that we could recruit officers in

their vacancy. But so far no response has been received

from C.B.TI.

4. T would, thevcefore, again roguest you Lo kindly
issue directions to the concerned officers to relieve all
the officers of Arunachal' Pradesh —Police, whn have
completed ERGIF¥ tenurc, after which fresh candidates can
be considered for selection for députation to C.D.I.

‘/AJVhA_ bJGUumA /%lyyk~5&4-

Yours sinceraely,

-

A%
Axbg”___

(Dr.K.K.Paul)

Shri T.N.Mishra, IPS

Special Director,

Central Bureau of Investigation,

Block No.3, CGO Complex,

New Delhi - 110003
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: the Asstt.Inspector CGeneral of Police,
- ' Arunachal - bFradesh, ;

h} T'LANAGAR « :
" . ,

Subi- hxtenaion in the deputation period of Sh.K.M.baz,
g.l.oi Arunachal Pradesh as Inspr. in CEI.

\  sir,
Please refer to your wirsless Message No .PHQ(R)167-

|
t
i
,E . A/83 dated 7. .7.93 on the subject mentioned above .
1 { t ’
| 2. The deputatlon Hcriod of shfl K. M. Das,llnapector
: of Police, CBI, ohlllono has expired on 31/12/1993.
|

3. ' ThL exioenciea for the continu%nce of his services still

exist in the CBI and it is difficult £or us to relieve him at

i
| presehtos It is, Lher=%arer/requested‘that necessary gsanction

oxcending the period of his deputation for onc year more 1i.
upto 31l. 12 94 on the existlng terms and chdltiuuu way kindly

be accorded'and conveyed to this of£1c< at .an early datc.

)

4. : w:ltgen consent of}ohrl K.u. Das is enclosed.
| ; ' Yours faithfully.,

~

1.
i

B
<< _.

NUAR R | (b oV KRISHNANURTH )
f' 'Qék—«v - . for ASaTT DIRECTOR (£)/C-B.I.,
_ /// ;\N\x/ uncls.— As above. - - ) NEW DELHIT .
?ﬁ _ 6? ~ Copy. forwarded for information to :—%
1. SP/CBI/Shillong w.r.t. his Wireless Message No.E-44/46
dated 3/1/1994. .
2. DIG/CDI/ohillong Wwir.t. his DO No « 1467/E/36 dated
20/12/1993. : ‘

(P.V. KRIJ[IL]/MURTII[} _
for dSSTf DIRECTCR(E;/C.B.I.,
MiEW DiELHI.
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To | | m AU e

The Asstt Inspector General of Police,
Arunachal Pradech,
ITANAGAR

Sub:~ Extension of deputation period of Shri ¥K.M. Daas, 8.I. of
‘ Arunachal Pradesh as Inspector 1n CBI/Shillong.

Sir, ' é ?
Please refer tO'youf office *cttcr Mo. PHQ(R)167/n/83
o dated 6.7.94 regarding repatriation of Shri . K.M. Das, Sub-

;1 : spect o& of Arunacha1 Pradeoh l ‘ . N

| s
-2. In thls connection_kind attantlon in  invited to this

: offirﬁ' lott@rP of: even- numbor ‘dated 8 2.94 (copy enclosed)
whpreln ehtonsxon of dnpututlon in respect of Shri Das was

i _ ;
o 4 roqunstﬂd upto 31.12.94, hut ro reply haes o far heen received

in the mattﬁr.

|
3. li‘irtccﬁ the exigencies of th services still exist in the
i
CBI, it 18 requested thai. ‘necessary !sanction nxtonmlng the

1

deputation period of Shri R.M. Das upto'3l 12.94 may kindly he

nccoraod and convoyed to this of"ico at!an early date.

; ? . - You 8 faLthJully,

”tg :i A . o : ' <3~“/y“;

DR TN Q ? (P.VIKRISINAMURTHY)
N SN . for ASSTTIDIRECTOR(H)/C.B.I.,
\r r‘n\ Fneclsg:e = ]\gabove. : 7 IN}-‘W DELHI.

Cbpy to Sp, CpT, Shlllono alongwth copy of  PHQ,

5; } Arunachul Prado¢h letter dated 6.7.1994 for naces ary action.

Sy ¢

(r.v. VPT’HHAIUPWVY)
for ASSYL.DIRECIOR(K)/Cuia1.,
NFW DELFRI.
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